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Oath or Affirmation 

Betore taktlg !heir seam In th& Chamber of Lok Sabha. 
every member Is required, under artlcle 99 of tha 
CONUtullOn of lndla. to makit and ~be. before the 
Pnl!Jldant or 90lll8 person appointed In that behalf by 
him, oath or atllrma!lon according lo the fonn set out for 
the purpose in the Third SChedule lo the constnution. 

The 0.th or Afllnnltlon 

1, AB., helllng been elected (or nominated) a 
member of the Hou. of People do ,,_.ii 1119 
l18lf18 of GtJdlsolsmnly llhffm that 1 wm bear tnie 
fai1tl end allegiance to the COM1itulion of India as 
by law establlshed, that 1-111 uphold the sovereignty 
and lntegrtty or India and that I wm fallhfUlly 
dl8dia!g& the duty upon which I am about to enter. 

Therefore, pur11uant to the Pl'MeiOn contained in 1he 
Conatltullon and followlng the normal parliamentary 
practice, the pel'$Ol'I knoWn as Speaker Pl'() /tJm Is 
appointed by the President after IMlf'f General Elactlons 
from among th& members of the House to admlnlst8f' 
oath/affirmation 10 the newly elected membert of 
Lok Sabha and amduct lhe elactlon of the Spealter. Tha 
Spealler Pio • to .nom th& oeth 1$ admlnlstieled by 
the President hlmself In the FISillitJlli}ilili BINrwan sign& 
the Roll of Ahmbsls llltlenlupon he Is deemed to haw 
taken seat in the House. Along with Speekw Pio 11t1m, two 

or three o!her aenlcr members of the Housa 81e also 
appointed by th& Preslclent •the penions before fJIP/ of 
whom the nawly elected members may make and 
subscribe the oath or al!lrmallon. Later on, al the 
commencement of the finrt attin; of Lok Sabha, th­
other mlllri>era 81e appointed by the Speak.er PlfJ IBmon 
the P«nel or Cham en to enable them top~ over the 
House In his absence <*lmg a alltfng. 

Spellker Pro fem 

In accordance with the second prolltso to altlcle 
94, the Speaker of 1he diesotveci Lok 8abha vaeetee 
the Oft'lc8 lrrme<la!e!y before the first meeting of 
the rwsw Lok Sabha. consitluted aflllr the General 
Eledion$. There being thue neittler Spealc»r nor 
Deputy Speaker, lhe Preslclac 11, lftier altlcle 95(1), 
appoints a member to preside 0\18r the 11"1 sltttng 
of the new Lok Sal:lha till the election of the Speeker. 
The member 80 appointed Is known 88 the Sp Balter 
Pio ftJm. Normally, the senlormost member ot the 
Lok Sabha ie ehoeen for appointment ae the 
Speaker Pro Ism. He haa all the fl0'•'•8111 of the 
Speakier IA'lder the Constttutlon, Rules of Procedure 
or O!heiwiM. On the election of the Spee!Glr, the 
Ofllce of the Speaker Pro lfltnautomaUcally ceases 
10 eidst. 

lnltJa/ PtoeHI 

Aa --- aa may be, after the f911Ult of an elactlon haa 
been declalff, the Reeumlng omw Nf)Ol'1$ the result to 
1he Union Govemmerrt, !he EJection Commission and the 
SecnlllllyrGeneral of th& Lok Sabha. The Returning Ol!lcer 
then grems 10 the SUCC$$$IUI e«ndldate a cenlllc.te or 
elec:tion and obtains from him an ado IOWled;ement of its 
receipt duly signed by him and aenda the 
ackna-ledgement by NQl!la ~ post to the 8ecretary­
General. In the case of a member nominated by the 
President, the Ministry of Law ls8ua8 to th& member 
concerned a Jener or nomtnauon for being ~ at 
the Table of the House al the time of making and 
aubsct1bln9 tile oa!l1 or afftrma!lon. 

M8mOtlnJ am mqu/l'sd fD btfng skJng witJI llNm1 this 
CIJl'ttlfcaf1I of Jllit'tt!ff cv, M PHI Clll6'tl may bf.. ""'1lff8d 

ctlPJ' ol thtl noti5r:alion noninsling th8m llS J1llN'flb6m, in 
otlglnal, """"" 1118 tJill/hl"sltlnn DfNBfT10llj' llJld show 



at th9 Tabl9 of th9 Hous9. A paragraph to this effect is 
also published in the Lok Sabha Bulletin informing them 
about the time and date of the sitting and requesting 
them to give advance intimation if they are unable to take 
the oath/affirmation on the day and so on. 

When the certificates are shown by the members to 
an officer at the Table, he, where necessary, verifies the 
signature of the member with his signature in the 
acknowledgement received from the Returning Officer. 
After verifying the identity of the member-elect, the officer 
concerned signs on the back of the certificate in token of 
such verification and returns the certificate to the member. 
Before making and subscribing an oath/affirmation and 
taking their seats in the House, members are required to 
deposit with the Secretary-General their election certificates 
or, as the case may be, certified copy of the notification 
nominating them as members. A book containing the list 
of members elected to the Lok Sabha is laid on the Table 
by the Secretary-General. The acknowledgements are also 
kept at the Table for the purpose of verification, if 
necessary. 

Procedure for making Oath or Affirmation 

Making and subscribing the oath or affirmation is not 
a proceeding of the House if the person administering the 
oath is other than a Presiding Officer of the House and 
that the oath is taken outside the House. But if the oath 
is administered at a sitting of the House, it forms part of 
the proceedings and the Speaker Pro tem9'Speaker's 
decision over the manner in which the oath is to be 
administered is final. 

The first sitting of a newly elected House is usually 
devoted to oath or affirmation by members. On that day, 
though the members assemble and sit in the House, they 
are deemed to have taken their seats in the House only 
after making and subscribing the oath or affirmation. 

Swearing in of members is a solemn occasion. It is 
expected that nothing should be done by members in the 
House to mar or disturb the solemnity of the occasion. A 
convention has developed that before the business 
commences on the day, the Speaker Pro fem calls upon 
the members to stand in silence to mark the solemn 
occasion. The following observation was made by the 
Speaker during the 15th Lok Sabha: 

We are meeting today on a solemn occasion. A new 
Lok Sabha has been elected under the Constitution 
charged with great and heavy responsibilities for the 
weHare of the counhy and our people. It is lit and 
proper, as is customaty on such an occasion, that we 
all stand in silence for a short while before we begin 
our proceedings. 

The oath or affirmation is made and subscribed by 
members individually in accordance with a set procedure. 
On the name of a member being called by the Secretary­
General, the member proceeds from the place he is 
occupying to the right side of the Secretary-General's table, 
where a copy of the form of oath or affirmation, as the 
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case may be, in the language in which the member desires 
to make the oath or affirmation, is handed to him. 

Language of Oath or Affirmation 

Members can make and subscribe the oath or 
affirmation in English or in any of the twenty-two 
languages (Assamese, Bengali, Bodo, Dogri, 
Gujarati, Hindi, Kannada, Kashmiri, Konkani, 
Maithili, Malayalam, Manipuri, Marathi, Nepali, Odia, 
Punjabi, Sanskrit, Santali, Sindhi, Tamil, Telugu and 
Urdu) specified in the Eighth Schedule to the 
Constitution. The form of oath or affirmation given 
in the Third Schedule to the Constitution is adhered 
to in the case of the English version. Likewise, the 
forms used in the Third Schedule of the translations 
of the Constitution in various languages are adhered 
to, with some modification in certain cases. 

The member faces the Chair while making and 
subscribing the oath or affirmation and then goes up to 
and shakes hands with the Speaker Pro fem, who gives 
the member permission to take his seat in the House. 
The member then passes behind the Chair to the other 
side of the Secretaty-General's table, where he signs the 
Roll of Members and thereaher, takes his seat in the 
House. 

The Roll of Members 

The Roll of Members is a Register which is kept on 
the Table during a session and remains in the 
custody of an officer of the House during the inter­
session period. 

In the case of a member who is ill and is unable to 
move from his place, the oath or affirmation may be made 
by him at the place he is occupying in the House, if he 
so desires. In such a case, the officer at the Table takes 
the relevant oath or affirmation card to the member. After 
the oath or affirmation has been made by the member, 
the Roll of Members is given to him at his seat where he 
signs it. There has been an instance when a member 
could not read the oath form due to blindness, another 
member read out the oath which was repeated by the 
former. 

Making and subscribing the 
Oath or Affirmation 

Members make and subscribe the oath or 
affirmation on their names being called by the 
Secretary-General for the purpose. After the Prime 
Minister or the Leader of the House, as the case 
may be, the Leader of the Opposition, members of 
Panel of Chairmen and Ministers, etc. have made 
and subscribed the oath or affirmation, other 
members are called State wise. The names of the 
members who are not present for the swearing in 
the first round are called again at the end. 



While making and subscribing the oath or affirmation 
in the House, members are required to read the same 
style of their name as given in the declaration regarding 
their election received from the Returning Officer. 

Time limit for Oath of Affirmation 

Members, who do not make and subscribe the oath 
or affirmation on the first day, can do so on any subsequent 
day in the same session or a later session at the 
commencement of a sitting of the House. However, on 
request, a member has been allowed to take oath during 
the inter-session period in the Speaker's Chamber. 

Where a person ceases to be a member as a resuh 
of an order of Court in an election petition and another Is 
declared elected In his place and takes seat in the House, 
the former has to make and subscribe the oath or 
affirmation again, if the order declaring his election void is 
subsequently reversed by the higher Court In such cases, 
the membership of the other member automatically stands 
cancelled. 

Rights of members prior to making Oath or 
Affirmation 

A member-elect has only limited rights before he 
subscribes to or makes oath/affirmation and takes his seat 
in the House. He is not entitledto take part in any debate 
and discussion or make any observation in the House. 

In case, a member sits or votes in the House without 
making and subscribing the oath or affirmation, he is liable 
in respect of each day on which he so sits or votes to a 
penalty of five hundred rupees to be recovered as a debt 
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due to the Union, as laid down in article 104 of the 
Constitution. 

However, his election as a member even before taking 
oath/affirmation entails him to the following rights: 

• A person becomes a member of the House from 
the date on which he is declared elected by the 
Retuming Officer; 

• He is entitled to receive his salary as a member 
from the date of publication of the notification of 
the Election Commission constituting the House; 

• Being entitled to other rights of a member, he 
can be elected to the Office of the Speaker or 
Deputy Speaker; 

• He can be nominated or elected to a Select or 
other Committee of the House but without 
exercising the function as a member of such 
Committee; 

• He can also attend the Address by the President 
to the members of both Houses of Parliament; 

• Though he can give notice of a question or a 
resolution, which can be admitted, neither he nor 
any other member on his behalf is entitled to ask 
the question or move the resolution; 

• He is entided to ask for leave of absence from 
the sittings of the House In order to guard against 
vacation of his seat; 

• He can also resign his seat before making and 
subscribing the oath or affirmation and taking seat 
in the House. 
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